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DR. H. P. SHARMA : The statement
giving the information about the latest
pogition in regard to the impiementation
of the Pact states that 413,000 persons
together with their nstural increase are
still to be repatriated. According to the
1964 asgreement, India is to accept for
repatriation 525,000 people. Of  this,
120,000 have been repatriated. But it does
not tachle the basic difficulty that has
cropped up in the implementation of the
Pact, ic¢. only 400,000 people applied
whereas 525,000 were expected to apply.
What do you propose to do to solve the
agonizing uncertainty about the fate of
thesd 125,0007

SHRI SWARAN SINGH : There is no
uncertainty now becuuse the 1964 agree-
ment and the 1974 ugreement combined
finally decided the future of persons of
fndian origin who are im Snt Lanka In
the statement it has been clearly spelt out
that so many persons will have to be re-
puttiated and o many out of the persons
of Indian ongin would be granted Sri
Lanka citizenship. So. there is no un-
certaintv  whatsoever.  There may be
some difficulties in the actual procedural
matters relating to implementation We
are in touch with the 8n Lanka Govern-
ment and 1 do not anticipate any difficulty
m strughtening out the procedural matters.

DR, H P, SHARMA - The difficulty is
stll veiy much there. Only 400,000 have
applied.  Arc you going to force another
125000 to apply for Indian citizenship?

SHRI SWARAN SINGH: The ultimate
number to be repatriated will be spread
over the next 8 or 10 years, The num-
ber who have actually applied is enough
10 heep up the level of repatriation and
also the level of granting citizenship right
for a number of yvears, So, we thould
think of the bridges when we come to
the stream and not so much ahead.

DR, H. P. SHARMA : About the fate
of the remaining 75000, is there anv
umelimit set for the implementation of
this part of the agreement?

CHAITRA 7, 1896 (SAKA)

Oral Answers 18

SHRI SWARAN SINGH : The process
of implementation relating to the 75,000
mentioned in the 1974 agreement will
start after we have completed the imple-
mentation of the earlier agreement., 1
would like to add that we will take 75,000
and 75,000 will be granted Sri Lanka
citizenship on the basis of parity.

SHRI P. G. MAVALANKAR : This
question, which is important, bas been
pending foi quite some time The Minis-
tet said in the statement that because of
various administrative difficulties the pro-
gress is very slow. Could he please spell
out thc more important difficulties that
resulted this problem being hept pending
for so long?

SHRI “WARAN SINGH ° There were
some diffizultics on the Sri Lanka side. They

had to pass an enabling legislation and
this process took some time. So, imple-
mentation had to be slowed down. But

that phasc 1» now over and the necessary
action to ensure implementation has now
been taken 1 hope that the work will
now proceed smoothly.
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SHRI K. MAILANA:  May } hnow
from the hon Minister what is the pur-
pose or the motive behind introducing

the ticket system for a national function
of this kind?

SHRI VIDYA CHARAN SHUKIA
This has been explamed in the House.
The motive is that morc and more peo-

ple who have no approach to the VIPs,
including the Members of Parliament,
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should be able to come and witness the
Parade. Otherwise, what used to happen
was, thep the ticket system was pot in-
troduced, that the people who had ap-
proaches to the Members of Parlin-
ment, the Ministers and sery influential
persons used to get various number of
passes issued for themselves and only
such people could come and witness the
Parade. Now, anybody who purchases
the ticket in advance or in time can cume
and witness the Parade. He nced not ap-
proach any VIP or any Ministes or the
Ministry of Defence or asybody else
for getting the passes. Thetefoi2, this has
enabled the common people to come and
witness the national function,

SHRI R. S PANDEY. I Jo not know
under what circumstances the decivinu was
taken to introduce the ticket system. .

MR. DEPUTY-SPEAKER : He explain-
ed it just now

SHRI R. S. PANDEY. Rut 1 may tell
vou, Sir. when the Government of Inds
particularly, the Defence Ministry touk the
decision, theie was a lot of criticism. This
is the only national festival on the 26th
Januarv. the Republhic Day, when the con-
dition of purchasing tichets and all that
s not comidered 10 be palatable. , .

MR. DEPUTY-SPEAKER : The hon.
Membe: may pot his question,

SHRI R 8. PANDIY: May I hnow
whether. 1n view of the criticism of the
citizens, the Ministry of Defence is gomp
to change the system of ficketa?

SHRI VIDYA CHARAN SHUKLA: 1
hmve indicated in the mauin answe: that
we ire not going to change it
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SHR1 VIDYA CHARAN SHUKLA: It
is quite possible that there might have been
some difference in the expenditure in mak-
was not
really a sobstantial amount that was in-

ing the arrangements. But it

volved in making this change-over.
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Reinstatement of workers of telco and
tube company Jamshedpur

*492. SHR1 BHOGENDRA JHA: Will
the Minister of LABOUR be pleased to
refer to the reply given to Unstarred Ques-
tion No. 1303 on the 28th February,
1974 regarding Rcinstatement of workers
of Telco and Tube Company, Jamshedpur
and state:

(a) what were the proposals made to
the management and whether the manage-
ment has since completed consultations
about the proposals; if so, the facts there-
of;

(b) if not, the time-limit
and

for the same;

.

(¢) the steps Union Govcrnment are
taking in pursuance of the fulfilment of
the assurance given in Parliament that
there would be no victimisation?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BALGO-
VIND VERMA): (a) to (¢). According
to the information made available by the
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Government of Bihar, on the managements'
expressing inability to reinstate the dis-
missed workers, the Labour Minister, Bihai
requested them to at least withdraw the
writ pending in the High Court so as
to allow the Labour Court to proceed with
the cases referred to it for adjudication.
Information as to whether the manage-
ments have since completed their consulta-
tion about the proposals is not yet avail-
able. The State Government have been
requested to furnish requisite information
as soon as possible.

SHR1 BHOGENDRA JHA: This is a
serious question of violation of an assur-
ance given in this House and...

¢

SHRI A. P. SHRAMA: By whom?

SHRI BHOGENDRA JHA: ...by the then
Minister of Labour, Shrt Jagjivan Ram
and the then Minister of State for 1la-
hour, Shii Bhagwat Jha Acad. This re-
lated to a strike which lasted for about
40 days in 1969 . After an asurance
given in this House and repeated on the
radio on the 3rd January 1970, thc em-
ployees withdrew their stiike on the Sth
January, 1970. The assurance was cate-
gorical that there would not be any vic-
timisation. Afler the strize was withdrawn,
on 23rd or 24th April, again the then
Minister of Lubour, Shri Jagjivan Ram
himself gave an assurance 1n this House
that the Government will see to it that
there was no victimisation. At tiat time
there was President's rule in Bihar and
more than 40 persons have been dismissed.
Twentyfive times 1 have put this question
during thesc four years and it has become
a sort of fight with me. So, I want to
know whether the assurance given by the
Government of India has no meaning or
not when the management are su.h people
like Tatas and Birlas and whether the
Government is ruling the country or whe-
ther the Tatas are ruling over ihe Gov-
ernment. . .

SOME HON. MEMBERS: Both,





